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New Deih, this the 21st day of March, 2003 

HON'BLE SHRI V.K. MAJOTRA, MEMBER (A) 
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Respondents 
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Shr 	Raghubr, Head Chowkidar, Ministry of 

Informat on Technology, New Delhi , died in harness on 

16.12.2001. 	It is stated that he had put in 26 years 

service. The wfe of the deceased Govt. servant Smt. 

--- 	Cl...-- 	------..-.--1 	- -. 

¼l II ItJ 	LuCy 	ILI 	 ru 	h 	Gic A-lobe r , 	 1980 . 	ow 1 

ri Raghubir has t w o sons, n o w aged 28 and 26 years. Both 

are stated to be unemployed. The elder son of Shri 
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s e c o n d a r y passed, has- applied to the respondents for 

compassionate appointment. His application has been 
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stating that does not fall w 41 thin the Govt. 	rules 

provided for compassionate appointment. 	Learned 

counsel stated that respondents have not given any 

speclflc- reason for rejection of applicant's request 

for 	compassionate appointment, On personal inqul ry, 

the 	author tics are stated to have told the app Ii cant 
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that the deceased Govt.. servant had not suhmtted 

nomination tor OCR Gratuity etc. etc. HOWvi, the 

learned counsel stated that on the basis of nomination 

submitted by 	the deceased Govt. servant during hiS 

I fe. time wit-h the 	authorit.es  (Annexure 	-8) 

app icant and nis youngbrotner have been uisburseu 
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four other cases, particularly because 	- ha 	not 
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this stage it-self and without issuing a notice and in 
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upon to consider the present. CA as a representation on 

fftepi behal o 	h apcant  and pass a det.ai I a n d speak 41 ng 

order within a perod of three months from the date of 

receipt of a copy of this order. Ordered accordingly. 

3. 	The present. CA is disposed of in the 

aforestat-ed t-erms at. the admisson stage itself. 

(V.K. Majotra) 
Member (A) 


